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" The Hon'ble Mr. /)(, . fbdff‘f} ) //17‘1/%

1. Whether Reporters of losal papers may be a_llowed‘ %

to see the Judgement ?
: N
2, To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair AV
copy of the Judgement ?

y 4, Whether to be circuleted to-other Benches o
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CENTRAL ADMINISTRATIVE ThIBUNAL, ALLAHABAD
Circuit Bench at Lucknow

Registration T.A. No.1l05 of 1987 |

Writ Petition No.lO of 1982 of the )
High Court of Judicature at Allahabad, )
Lucknow Bench )

Dinesh Chandra Misra $ 5 Applicant

Versus

Union of India & Others «+se.. Opposite Parties.

Hon.Justice K.Nath, V.C,

Hdon.K.Chayya, AeM.

2 (By Hon.Justice K.Nath, V.C.)

The writ petition described above has been
received by transfer under Section 29 of the Administrative
Tribunals Act KIII of 1985 for disposal by this Bench.
The prayer is to quash a suitability test examination
held on 2.7.82 and an order of reversion of the applicant
passed on 23.12.82, Annexure-~9 in consequence of the
test from the post of Head Ticket Collector to the post

y of Ticket Collector.

“ I In pgra 4 of the application and corresponding
para 4 of the Counter Affidavit, it is admitted by both
the parties that the appliCant/while working as a Ticket
Collector in a substantive Capacitijas promoted on ad hoc
basis with effect from 1.1.80 to the post of Head Ticket
Collector. Similarly, it is admitted in para 8 of the
affidavit of both the parties that an order dated 24.11.80
was passed by the D.P.0. promoting the applicant on ad hoc
basis with immediate effect, alongwith some other persons,

10 the post of Head Ticket Collector against an upgraded

existing vacancy.

o




3. However in course of time the applicant, alongwith
others, was called upon to appear at a test for regular
selection to the post of Head Ticket Collector. The
applicant appeared at the test on 20th July, 1982 under
protest. He was declared unsuccessful hence by the
impugned order dated 23.,12.82, Annexure-9 he was reverted
to the post of Ticket Collector.

4, The applicant's case is that according to the decision
of the Railway Board contained in Annexure-5 and a
scheme for upgradation of various selection posts with
instructions contained in Annexure-l, it was not
permissible to hold a written test for regula;ization
of promotions on upgraded posts. The test, therefore,
was without jurisdiction and the order of applicant's
reversion was illegal. It is further contended that/
according to those instructions;the applicant was
entitled to be regularised on the basis of his having
completed more than 18 months of service of Head Ticket

Collector since after 1.1.1980.

5. According to the opposite parties, however, the benefit
of automatic regularization after 18 months of service
did not apply to cases of employees working on ad hoc
basis on selection posts. It is said that the applicable
orders are contained in Annexure-Cl dated 15.1.56 and

not Annexure-=5 dated 3.,3.72.

6. We have heard the learned counsel for both the parties

and have gone through the matei?a%;’on record. According
1o Annexure-~Cl dated 15.1.6f, persons who were officiating
for more than 18 months could be reverted for unsatisfac=

tory work only after following the procedure prescribed
)




for taking disciplinary action. The circular went on

to say that that protection was available only to those
persons who had been empanelled (in selection posts) or
who had passed the suitability test (in non selection
posts). Admittedly, the applicant had not been empanelled
and therefore he could not get benefit of Annexure~Cl.
Annexure=-5 dated 3.3.72 mentions that cases of staff
promoted on regular basis should be reviewed after one
year of continuous officigtion with a view to determine
their suitability for retenticn in the grade. It was
further directed that the review of decision ought to

be taken during the first eighteen months of officiating
service and that on that procedure being followed there
would be no question of denying confirmation on completion
of two years of officiating service in clear permanent
vacancy for reason of unfitness for confirmation. On |
the face of 15 this decision applies to persons who are
promoted on regular basis. Admittedly, the applicant

was promoted not on regular basis but on adhoc basis.

Annexure-5 therefore could not bring any benefit to him.

Te However, Annexure-l is a later letter of the
Railway Board conveying its decision in respect of
upgradation of various selection posts. The letter would
show that a decision had been taken for upgradation of
various selection posts with effect from l.1.79 and for
expeditious implementation thereof had directed that
written test be dispensed with forlfilling up the
upgraded posts. It is noticeable that while the letter

went on to say that selection test would continue to be

B




held in respect of regular posts, it was decided in
unmistakable terms to dispense with the written test
for filling up the upgraded posts with the specific
object of avoiding delay in implementation of the
upgradation scheme. The decision went on to say that
it would not be cited as a precedent, signifying that
that was & one time relaxation. The closing paragraph
of Annexure-l re-emphasized to make special efforts

’ to fill up the upgraded posts on 'top priority basis'.

8. As already mentioned, it is the admitted case
of both the parties in para 8 of their affidavits

that the applicant had been given ad hoc promction in

the upgraded post of Head Ticket Collector on 1,1.80.

By the time when the impugned reversion order dated

23.12.82 was passed he had already put in more than

two years and 1l months of service. It was not

expected, therefore, in the light of Annexure-=l, that
y the applicant should have been required to asppear

at & writlen test for filling up the post held by him.

9 If there was any doubt in this regard, it
appears to have been diifpelled by a circular dated
29.7.85, Annexure-S1l setting out that, among others,
Head Ticket Collectors who had worked on ad hoc basis
between 1979 and 31.12.83 pending finalization of
selection/suitability test may be reqgularised

from the date of their completing 18 months ad hoc

service against regular posts for the purpose of their

seniority for promotion to the next higher grade.

A
.“
y




10. On a consideration of these decisions of

the Railway Board and the facts of the present case,
there is no manner of doubt thet the applicant could
not be called upon to appear at a writien test for the
purposes of regularization to the upgraded post of
Head Ticket Collector and that since he had already
completed 18 months of ad hoc service on that post
prior to the holding of the examination, he ought to
have been regularised without being called to appear
at the test. The order of reversion dated 23.12.82

contzined in Annexure-=9 therefore must be quashed.
q

1ll. The application is allowed and the order dated

23.12.82, Annexure-9 of the reversion of the applicant

is quashed. The opposite parties are directed to
regularise ﬁﬁg?hs&#h the services of the applicant as 4
Head Ticket Collector in accordance with law. They
shall also grant to him such consequential benefits<as
may be admissible to the applicant. Opposite parties
will comply with this directions within three months
from the date of receipt of the copy of this order.

Parties shall bear their costs.

L™
Member (A) Vice Chairman

Dated the %& October, 1989,

RKM
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In the Hon'ble High Court of Judicature at Allahabag,
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-
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e

Lucknow Bench, Lucknow, 4
| f

welt petition No. | ¥  of 1982.

{

nine sh Chandra Mlsra oo Petltionsr.
wrsus

Unlon of Indla and others. ¢ oOppo slte partiese.

Sy ot T s e i B O G Y D s e TR e B e G S T N gy T B Y gy e S 0 B S S G T gy S

l. yxit petition, oo

2. Amexure No. 1- Copy of |
Rallway Board's lsttsr []1ci.
date @ 25-4-1979 bs

3e JUBXUIE O, 2 = Copy of /2 [
letter dated 2-3-1980 oo

4e pNBUYE Noe 3 = (Dpy of
letier dated 16-6-1980 oo

O Annexure Noe, 4 = Copy of
offiem or®@r &ted [ /— (o |
24-g2 11-1980 lssued by |
OppoPar'W NOe 3o . L)

6. AMOUIE NOe & - Copy of o
Rallway Board's lstier |9 2D
dated 6-2-1972. oo ‘

7e pNSUYS NO. 6 - Copy oOf . |
petlitioner's repre ®nta~- Ll 2

tlon dated 6-7-198 oo

8e pGXUIS NOo 7 = Copy of
pe titioner's repre wnta- 73~ 2\
tigfl ddi:’ad 19'7—192)20 ) .

Oe¢ AMBXUYS NOoe 8 = Photostat ‘
copy of Rallway Board' s
letter dated 6-131-1976, .o

10. pnexurs no, 9 - Copy of
e wertion ord@r dbte 23-12-82.,

1l. aAffigavit.
12, Power.

)
') B

/s

Lucknow, dated 3 : \\:\‘“‘/\L‘*’V.\"’KKTT ;

(VINAY SHANKARy * PwW
Adw cata,

S ‘1'3.9800

311 1 e S N ey oy de 5 o, " /
unsal for the pe ciiloner, /



v ! 1)

—

nins sh Chandra Mlsra, aged about
42 ysars, son of sri Laxml Naraln ~s])
Misra, He ad Ticket Collector,
Northem Rallway, Charbagh, Luckmow,
1 sldent of 14, Hard1 Marg, Chowk,
Lucknow.
«eo Patitionsr,
erais

le Union of Indla through the

Gene rak Manager, Noxrtls m

Rallway, Baroda Houss,lew

melhi,
2. nplvisional Rallway Manager,

Northe m Rallway, Hazratgan,

Lucknow,

«/ 3+ npivislonal Personnel 0fficer,

nivisional Railway Manager's
0ffice, Northem Rallway,

Hazratganj, Lucknow.

see OppO site pa,r‘tie B
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ypdt Petition undexr grticle 226 of ths
Constitution of India,

The humble petition on bshalf of the petitioner

abo ve-name d most 18 spactfully showsth ;-
1. That the pe titloner was appointed as a Ticket
Collecior on'24-1.1964 in the pucknow Tivision of

the Northemn Rallway and was postad gt Lucknow.

2 That the petitioner was pom promoted to the

"higher post of Trawlling Ticket Examimr in the

yeaxr 1978,

3 That while working gs Trawelling Ticket
Bxaminer, the pe titloner had given his option for
promotion to the post of Head Ticket Collscior.

4, That A1 to the satisfactory work and condich
pf the pstitioner, h® was promoted to the upgrad®ed
post of ®Mead Ticket Collector ln gn officigting
capacity in scale Rse. 425 - 640 (ReSe) with effect
from 1-1-1980 on the basis of his option.

Se That the Rallway sdninistration vide its
letter Noo 561 E/Zé&@“é”@ml/wc) Pte 1 dated
26-4-1979 has glwen clear instructlons regarding
slectlon for filling up upgra®d posts wnfined to |
one category of staff that there will be no written
teste 4 true oopy of th8 sald Istter is annexeg

herewith as gamexure no.l to this wrlt petition,




-

l
~<12"\‘(/\»«\«/& L&

P ————————————

Ge That while the petitioner was working as
officlating Head Ticket Collector, he along with
others was called for selection ( viva-wee) for the
post of Head Ticket Collsctor in gmd& Rs. 425 -640
(R.S)vide lstt®r no. 181-5/6/6-III dated 2-3-1980)
but the saléction Was postponed. A trué oy of the
saldle tter 1s filed herewith as gunexure no, 2 to
the writ pe tition.

73 That again on 16-6-1980 the pe titiome r along
with otle rs was called for slection (viva -Voes)

for the post of Head Tickst Collector but again the
slection was postponed by tie Rallway Adninistration.
A true copy of the sald letter is filed erewlth as
Anexure no. 3 to the writ ps tition,

8e That the pe titloner along with othe rs was
promote d on ad-hoc:*’l‘)a]sis to the post of Head Tlckst
Colle ctor 1n a clear vacancy agalnst upgraded vacancy
with Imme glate éffect vide genior pivisional Perm&

offier's ord@r dated 24-11-1980. A twue copy of

the sald or@r is filed herewith a8 Annexure no. 4_.

Qe That thus it is clear that the pstitionsr
is working on the post of Head Ticket bollector sincs

1-1-1980 %ill today con$inuously to the entire

satlsfactlon of his superlors and diring this pexriogd
ther® was no complaint about his wrk ang oaduct,

10, That the Rallway Adnini stration has laidq down
rule s for confimgtion of staff officlaring in Iughﬁf




gra®s vi® Rallway Board's lstter No. E 9 H Cj 0L/
66 1-5/31 dated 65-2-1972., It has been mentioneg
in the saldletter that if X gy staff has completed
18 months' continuous officlating ssrvice in highe n
grad®, then e will be deemed to be confime don

the sald post. 4 true copy of the saig letter is
filed herewlth as gwexure no. 5.

11. That as the petitiomer was promotsd as
Bad TMciet Collector w.e.f 24-11-1980 then as per
ruies contalned in pznnexure mo, 5 zéfer:.ed to above,
he abttalned a pemmamsnt status as Hegd Ticket
Collector in grad® Rse 425 - 640 (RS) and he will
also become oconfimed on the salg po_st after comple-
tion of I8 months continuous working on the saig

po ste |

a2, That while the petitiom@r was wrking as
Head Tlcket Collector, a notice no. 757-E/8 Hds Te Ce
dated 2-7-1982 was lswmed by the pivisional Rallway
lanager, Nortiem Rallway, Lucknow, oppositeparty
no, 2, calling the petitioner along with agotherx
candidate s for a wrltten i st for the post of “ead
Ticket Collector fixing the date of examingtion

on 20-7-1982 for filling up 20 posts of lsaq Ticket
Collectors,

13, ' That the pstitioner lmmediately after
knowing about the saig written te sty approachsd the
authorities to know as to why he hag been calle g for
written te st gs he ﬁ?almamr promoted to the saig

.




post in the year 1980, but no satlsfactory reply

iy

Was recelwed and he was compelled to gppear in the
written test falling which he wlll be rewrted
to a lover post.

14, That after being dlsappointed from all the
comers, the petitiorer submitted a repre ssntation
% the opposite party no. 2 on 6-7-1982stating
i erein that as per Railx@gfoard 's letter
Noe 561 B/255-08 Gen(PC) dated 25-4-1970, written
test 1suncalled for and only viva-wos test is
med®dd for slection as sad Ticket Collector.
It was also wbmitted in the repre ssntation that
as the petitiorer had b8en threatensq with
revertion ana having no obher altemative but to
appear in the written test under protest gng that
} before the declaratinn of the resilt of the test
@®clsion be taken on his repre sntatlon. 4 true
copy of the sald represmtation is filed herewith
3 as ANNe xuXe noe €. |

\ 15, That as no repiy to the aforesaia
repre sntation was receiwed by the petitioner up to

V& " !'f]’«s'%:-"‘i‘"‘;.;_:% 18~7-1082 the again he submitted another Iepresen-

tatlon to opposube party mo. 2 on 19-7-1982 but

i */  that t00 was not taken into consiceration by the
}\\‘5% opposite party no. 2. , true cooy of the saig

r®pre @ntation is flled erewith as Anexure noe 7.

<\ leé, That gs per Rallway Boarg's letter

dated 5-11-1976, it is lald dwn that fop S8lection
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to the highe r post, the number of candidates called
for should be equal to 3 times the number &f eoums
exlsting ang gnticipated wcancles, But in the
instant cae this procedire has not been followed
and against 20 vacancles only :9 'fﬁa—:f}daw S We e
called out of which only 27 gppeared in the written
teste Thus, the sald writden test 1s 1o utter

violation of the salg letters 4 photostat copy of the

f sald leter 1s filed herewlth as pgunexure no. 8.
| ~
= 3 17, That calling the petitioner in ths gforesgia

written test 1is g clear violatlon od rules coatained
in pnnexuxe noe & as after comple tion of 18 months!
of continuous working on the post of Head Ticket

t Collector, the petitioner not have been called to

app8ar in the writwen isst,

18, That after not remiving any decision on

his repre antationé the petitioner,considering the

W threat of revertion from the post of lead Ticket
collector on which he 1s wrking, gppeared in the

written test on 20-7-1282 un@® r prow st

19, That 1t is notewrthy to mention hsre that
the pstitioner was called twice for ilnterview only
for promotlon to the post of Head Ticket (nllector

as per Rallway Board's letter but this time the

oppo site parties no. 2 gnd 3 lgnored the proedure
without any regson.
N — 204 That ultimately the petitioner appearsd in

the written te st but for reasons be st known to the

adninistration, he was not called for inte pvie w

i s

NG




wiich was 8ld on 3-11-1982,

2l That the petitloner has prowe®d on me dleagl
leaw wee.f 26-12-1982 moming Qe to his sickns ss
and while he %011 leaw on 0-12-1982 one of his
friend brought an unofficial copy of rewrtion ordr
date d 23- 12-1982 lssue d by the pivislonzl Personiel
0fficer, Northem Rallway, Lucknow, opposite party

no. 3, in which the petitioner has been rewrte d from
his presnt post of Head Ticket Collector to the lower
post of Trawlling Ticket Examiner, The petitioner
has got 1t fyped and is filing herewlth a copy thereof

as jnexuie no, 9 to the writ petition,

22,32, That by looking the Impugnedordr it is
evident thqt the pe titioner has bsen mwredonly
on the basls of the sald written test tmating him
as unsuitable candidate without c:omply'im.g and consi-
@dring the Instructions angd guige-lines of Rallway

Adninlstration contained in punexure s no. 5 and 8.

23 That the Impugne d or@r of rew rsion of the
petitioner 1s totally 1llegal because the same is
based on written test which was held in violation of

Rallwey Board's or@r &ted 13-9-1974,

24, That the pe titioner is on megleal leave till
QoW and e ither he has been srwed with the rew rslon
oré@r o ths lower post nor the person who has bsen

promoted In his place has joined ana the petitionsr

1s stlll holding the charge of #lp post of
Collector.

Haag Tickst
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N 25, That/the operatlon of the lupugned ordr

dated 23-12-1982 is not stayed the petitionsr will

suffer an imeparable loss and injury,

26 o That the petitionsr 1s thus 1sft with no
nther alternative exmpt to lnvoks the extraordinary
I Jurlsdletion of this Hon'ble Court to challengs his
illegal reversion by way of writ pstition on the

_ G\ folloyj{;ng"gnongst other grounds ;-

GROUNDS 3

A Becaguse the Impugnsd ord®dr of rewersion
1s 11legal as the petitioner has complete d more than
| 2 years' continuous srvie on the post of Had
) Tlekat Collector and as per Rallway Board's clrailar
date d 5=2-1972 the petltiomsr has acquired the status
of a cxnfimed employee on tie sald post and thus
/ wi thout gny reason e caanot be rewrtsd, but by
N, rewrting the petitionsr the Railway adninistration
'has acted against the spirit of the sald clreular.

B) Beczus the opposlte partiss have commit®ed
manlife st error of lagw in holaing the written test
for the post of Hoad Ticket Collector on wii ch the

petitionsr is wrking, by ignoring the guig-linss
of clreular gated 3-2-1976 in which pro®dure for
%\/\QJJJ{A& wlectlon to higher post has been lald down.

¢) Becauss the written test b81d by the aduinis-
tratlon 1s in uter viclation of the Rallway Board s
instructions coptained in pgnexure no. 8 to the writ

petltion which provid@s that for sslection +o highep




post the number of candidabes should be 3 times %o
the number of mmxﬁ&xx exlsting and antlcipated
vacancle s but in the instant case thisprmoedure
has not bean followed and as such the entire
written te st becomes illegal.

as pér Rallway Board's circular
) Be causs/gha yswerhiom ofxhieopsdkikonerx
contained in Annexure no. 5 to the writ pe tition,
the petitioner became confimed on the post of
~ IBad Ticket Collector after comple tion of more than
2 years' contliuous srvie agalnst a clear wvacacy
and as such he cannot be rewerted by treating him

as unsuitable for the afore sald po st

E) Becau® the Rallway Adnini stration has

) : committed 1llegallity and also has acted agalnst the
principle s of naturel Jjustie by rewrting the
pe titlone r without &ciding his repre ®ntations

/ contained in pgmexures no, 6 and 7 to the writ

| . pe tition,

) Becaus the Impugned rewertion ord@r is :
unsustaingble gnd perverse as the same has been J
passed without complying with the rules and regula-
tions and Instructions issued by the Rall way
Adninist ration.

. | G) Becaus tie Rallway Board has laid dow
N-E e

———== procedqure for filling of upgra®d post only on the

Voo ~ (\7/\1\}

baslis of viva vo® tst but tle Rallway Administration
has falled to comply with the salg instructions

and wrongly and arbitrarily held tie written te st

| for £i11ling up the higher post of Head Ticket




Collector.

PRAYER.

werfore it 1s respectfully prayed that this
Hon'ble Court may be pleasd to :-

1) 1ssue a wrlt, or®r or glrection in tis
nature of oar-tiorari to quash the Impugned
ord@®r of rewrtion dated 23-12-1982 contalned
in ponexure no, 9 so0 far as 1t 1elates to the
pe titioner after summoning its origingl

from the opposlte parties,

(11) 1sswe a writ, direction or or®r in the
nature of mandamus dlrecting the opposite
parties no. 2 and 3 to allow the pe tif:j;oner
to work gt his presnt post of Had Ticket
Collector,

(11i) ilssue a writ, dlrection or or@r in the
nature ofO:-«i‘ﬁ‘*‘““‘\‘ & claring the
written test heldon 20-0. §2 as
null ana wig,

(1v) to lswue such otier writ or dlrection as
may be ®demed fit and proper in the cilrcums-

tanws of the case, angd

v) %o award cost of the wrlt petition to the

petitioner. \i\) o N<S>/“

Lucinow, dated ( Vinc;yshankar) ~A~1W'
R Advocate,
-1-1983, Counssl for the petitione T
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In the Hon'ble High Court of Judlcature gt Allshabag

Lucknow Bench, Lucknow.

wrlt petition 1o. of 198 3.
nine sh Chandrg Mlsra oo Petitioner.
versus
Unlon of Indla angd othe rs. oo Opposite parties

ARG X6 xio. k¥

Northem Rallway,
Bad Quarters 0ffice,
Baroda Hou s,
New pelhi,

Ae Johri,

Chief Personnel O0fficer,

™0+ 0. 561 E/255-08 enl(PC) Ptel

My dear Kishore,
sub; Filllpg up of upgrad@d posts as a

re sult of Alrectivw s reently remiweqd
from the Rallway Board.

With a view to ensure that Rallway Board's
instructions recently re ®ived for upgradsation of
varlous sslection posts with effect from 1-1-79 and
themafter, are expedltiously impleniénbe dy 1% has
been gecl@®dd that :-

L. wrltten 8st 1s to be gigpensd with only in
the cass of =lsctlons for filling up upgraged povsts“
alongwith exlsting regular vacancles if any for which
swlectlons are confined to one cat®gory of staff.
This declslon 1s with the specific object of awlilding
( ’ ‘ upgradation
dlay in the implementation of/wpgesdkex schenme and
not to be cited as a precedent, This shoul @ be mags

clear to all concemsd.

e In t® case of smlections where staff from

e
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different categories are eligible, a written test
will, howwer, have to be helga.

3e In the cas of slections helg in copnec-
tion with the uwpgradation scleme, the ban on holging
a selectlon within six months of the previous slsc-
tion will not gpply and alsc the candldates who fallsd
in earlier selectlon will be eligible for the slec-

| tion now preposd.

1-4. selectlons to fill up enly regular posts

noy as wll as in future will hovever continue to be

Bld as péxr nomal rules,

I wuld agailn emphasiss that special efforts
|3 should be mad® to fill up the upgrad®d posts on top
. v »prj._g:rjit:y basls and monthly progress report snt o
* this office without delay for further transnission
to the Rallway Boards

/ Yours sincerely,
L ‘ sSq/-
shri pjit Kishore, ( AeJohrd)

WO CoMtE (] N -Rly- L]
Alambagh, ILucknows




\Y
R |
In the Hon'ble High Court of Judleature at Allahabad
7
Lucknow Bench, Lucknow,
7)3.’5.t retltion no. Df 1983
pine sh Chandra Misra .o Petitioner.
werais
Union of Indla and others. «s OppesParties.
ADINS XUT8 NOe 2o
Northem Rallway.
A No. 181-B/6/B-III nivislonal office,
Lucknow /= 2-4-80,
4
. The gtation Supdte, LKO and Varanasl
osdtio Master ﬁaizdbuﬁ
Ce IOJ.!/J.;;;O, Hde TeCe LKO
Sre DCS/LKO, Relief Clexk, LIDe
R g selection for the post of Hde TeCe In
L:_l’l,(% %‘JL)-LL—'O (.\.\.Ouo)
Plegs® dlrect the un®d@mote g staff to this
r offi® at 10.00 hrse on 8-4-80 to gppear forxr
slectlon (viva vooe) for the post of Hde TeCe in
y 2rade RsSe 426 - 640 (T{ouo) jels bitivclyo
}) le bri HeLs Pandey - TeTele LKD
I
26 U UeRe I.Ie\’u’ari 1 BEB
3¢ " Kewal Srishng " Fp
4, " BB, Mukerji f BER
He M KeNe Singh u BEB
Ge M ReSoe Ahlllvalia " "
7o W ohde Alim Khan n LXD
Se M MeRe KoVig " D (x‘:u Co)
Oe E‘;mt. Susiﬁ.la. T}G‘Vi
srivastava
! A A
10. srl pPesingh " BSB

11, * R.P. Singh n LD
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In the Hon'ble High Court of Jualcature at Allahabag

Lucknow Bench, Iucknhw.

“a‘i‘rit Pe titiﬂﬂ NOe of 198 3.

nine sh Chandra Misra o Petitioner.
wrsaus

Union of Indla and others, oe Opp.Parties.

ANNEXUTE NOe 3o

Forthem Rallvay

Noe 1B81E 6/8-I11 Divie 0ffice

Lucknow,the June 80.

The gtatlon gupdt.,Lucknow/Varanasi

The gtation gupdt., Barabanki/Falzabad/Jaunpur/
Ral Barelly/Unnap.

The Relief Clerk, Lucknow,

Rg: Selectlon for the post of Hde Te Co
in grade Rse. 426-€40 (RS)

Please direct the un®@moted staff it this

offie at 10/~ Hrs on 16-6-80 to appear for the

slectlon (Viva voce test) for the post of HdeT.Ce

in grade Rse 425 - 640 ( RS) positiwely.

le srl Bene Tripathl - Hd» T/C-LKO

2¢ " BeDs Towarl -3~

3e " BeCeGedlan "

4q " G.Pe grivastava "

5. " ypohde Moin " -FD
6s N Reie VEma - JNU
7e¢ % ReKe Tewari " - BSB
8¢ M R.K, gingh " - TBL
e " Har Charan = ON
1l0¢ " adya Pds Singh To TeEs /B EB
1l f goaad Baque - 0=

12, " 1p.Co Nisra " /LXD

13" R ELP, Sin@h i /L %0
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l4. grimatl gushila mevi - TTE/LID
srivastava
G o 2L il R ¥
15, sri g«Ke Tripathi " /Fp
16o " TUeRs TeWari " /BSB
17. " MNohds Alim xhan " /LD
18, He*s lJCi:l’qG . g
- By e T ke RET
1o, n HeBelULkB I B 8 " /BSB |
2+ " Kewal Krishna " /FD ‘
21, " Ko singh " /BSB
| 22, "  ReS. Ahluwalia " /BSB
/
| 23, "  A.Pe Slngh e
. e "  J.Pe BhardwaJ Hde Te Co/BSB
25 "  8.P. Srivastava TIE/FD

17 " sunder Lal ‘ Hde TeCe/BEK

" e He :*Dviﬁ Le Telbo /Fﬁ

' |
) \(-d (:!7 }
\
for Divi.Rly. Manager
LU CKNO We
/ ) :
: Copy to ;-

f’l

1. HCA/onfidential section. H8 will pleass

e RF Bnw Ehae /e nf *ha ohr
armngs to show the C/Rs of the abowe named

staff to the sslection board on 1l6-6-82,
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In the Hon'ble High Court of Judlcature at Allahabag,
Lucknow Bench, Luckno we

wrlit petition xo. of 1982,
nine sh Chandra lilsra «o Petitioner,
wrais
ynion of Ingla and othe rs. eo OppoPartie s.

_&nm e Do 4.

Northe m Rall way.

No. 181 E6/8-III pivl. 0ffice,
Lucknow the 24th Nov. 1980

Notice,

The refusal of the undr noted T.TeEs In scale
Rse 330 = 660 (R/s) to go on promotion ags HdAs 7Cs in
scalg/sézts - 640( Rs) 1s accepted for g period of ons
year from the dabte noted against each.s muring this

peériod juniors thus promoted will rank ssnior to them.

&l.NOe Name msigna- Date from which
tion refusal acepted.

1. 8rl xewal Krishna T%/FD 26-9-1980
2. " KN. singh nt /BSB 5-9-1980
3¢ " Hele Pange u /LD 23-9-1980

The followlng promotion or@rs are heeby
lssued o have lmume dlate effect on adloc basis,

=

rPregnt

gl.No.Name mesigna- Promoted and  Remark.
tion & posted as Ha.
Station T.C. at grade

| RS.425-640( RS)
l. ¥l R.8. TTE/BSB Hds TC/BSB Agains
R et \gainst vacancy
Se " }8 Aldm Khan " /LxD f n - o~

3¢ " AP. Singh M /BSB M /gHG - 30~
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1
4, oriu.R. Kovlid TH/FD Hd ravight/ Azalnst 1
Fp vacancy
5. " R.P. Singh " /LK " /PBH Vee sri
IeKalur,
i i N
“ 6, "  DeCo Nisra Hde TC/LKD M /8N Asainst
: vacancy
7, " Mathews Kajur " /PBH V' /BSB - o~

This has the approval of Sr. TP0/LKD .

Ttem 7 will not be eliglble for fiee transfer 1
pase®s, Joinlng leave or trensfer allovigncs,

L.P.Ce and other £rvice partlailars be sent

alrect 0 Sl.lis concemned advising this offics.

s/~

for nivi. Personnel Officsr
Lucknow

copy for infoxmatlon and n/a to :-
1, The tn. supdte, LKO/DSB

2., The S.is PBH,SLN, FD and SHG
3, The SFe TeAs0e/LID

4, The AeSe (Fay BLll) Lucknowe




In the Hon'ble High Court of Juglcature at all ahabad;

Lucknow Benclh, Lucknow.

wrelt rpetlition No. bf 1983,
nine sh Chandra Misra e Petitlonen,
®Brsus
Unlon of Indgla and others. oo Opposite parties.

ANNS XUXE NDe O

Noxrthermn Rallwy.

Bad uarters 0fflos,
Baroda House,
New telhi,

Vo, 83IE/25=-IWEIV)
mbted 3-3-1972,

M1 nivlislongl supe rintendents and
Extra nlvislonal 0fficers, Northern Rallway.

ReFoAe & CeAsOe(C), Chisf puditor,
Baroda Hous, New mpelhi,

Copy 0 SePeOe(H. Q) serial No. 5586

subject : Confirmgtion of staff offilciating
In higher grads.

A copy of Rallway Board's letter No, B(NG)I-QU-5/
3l dated 5-2-72 1s forwaf® d for infomation and nece-
ssary action. The Board's letter dated 12-8-71 referred
to tisrein was circulated vi® this office letter
no, 83E/25/IVEIV) dated 20-92-71 (&L No. 5433)
W as abow
Sd/- Rajée sh Bahaair
for Gensral Manager (P)

ge crstary,

Copy to Gensral/Rsmagxy, URIU, 106-I, Rly Bungalow,
punchkulan Road, New pelhi,

2e fﬂe @mo (.= CxG‘GuI‘V, NH\;.U, 115-8 E&b&l‘ *@ad,
New melhi,

3¢ Shrl Ganeshi Lal shama, Asstt.Genl. ge ¢y, URIU,
RLy.Qre No. T/35-4, South Colony, Moradabad.

4.  shrl J.P. Chaube, Presldent, W® URIU, Bulldlng 25
26, Naka Hlndla, Arya Nagar, Lucknow.




. copy of Rly. Board's letier no. EONGOI-65QN56/3L
dt. 0-2-‘72 from grl pwarka Dass, Asstt. nirector
(B stabllshment), Rly.Board to tf‘ﬂ Gene ral Managers,
All Inglan Rallways & others.

subje ct ;. confirmation of staff offlclating
in higher gra® s.-

In continuation of ti® instructlons contained in
lster of even no., dated 12-8-71 the Board @ sires
that the cass of staff who have been promoted on
reg.llar basis should be reviswed after comple tion of

AR,

ons year!s continuou«: offiqiating @rvie, evwn if g

pexmanent vacancy does not exlsty, with g visw to

é temmining thelr suitablilify for retention 1n the

grad@., The review should be completed early and a

@clsion to continue the employee In the officlating

post or revért him taken, and Implemented, within a

periog of 18 mont.hs of offliclating servioe. Having

v followed this proccaire, tiere shou;.d be 1o que stion
of denying the. benefits of confimetion to an employee
on comple tion of 02 years officlating srvie 1ln g clsar

r pemanent vacancy for the reason that he 1s not fit

for & confirmation.
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wags called for only viavo® t8st on 8-4-80 ang
16-4-80 as per lett®r No. 181-6/6/6-111 dated

2-4-80 and June 80. clnoe my request are not being
consi®@red and I am being threatensd rewrsion, I
have no other alternative but o sit in the agbow
written te st and d&cislon may kindly be giwen by

your goodself in my case before @& claring the re suls
of the wxitten test so that my name may be ‘eliminamd

F from the wrltten test were I should not have been
B calle d,
€ Hoping to w1y early action agavising me.
Yours falthfully,
S/~ ' i
, | e Co }1sra |
{ nated ; % €6-7-82, Hdse TeCe Lucknows
Forwar®d t DeRelie LKO pl.
7 Sd/-

Bt * CeIeTe/8t/LKO
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In the montble High Court df Judlcature at sMlahabad,
Lucknow Bench, Luckno We

ywelt petition No. of 1983e

nine sh Chandra Misra .. Petitionsr.
Vverais

ynion of Indla and othe rs. «o OpPosite partiss.

AN XLYS 10e e

o

-4 ¢
B e pivisional Rallwey Managsr,
il Ne Rly, Lucknow,

ref: wrltten te st for the post of HdaTeCo
Rse 425-640 fixed for 20-7=82

sir,
In continuation of my appllcation date d 6-7-82

I beg to submit that no G@clsion has been taken ol
” " my that application and so I agaln aibnit for finali-
sation of my claim before result is announcs de

f that I jolned as Hde TeCe SLN in grade

A S Rse 425-640 on promotion wee.f 28-11-80 agalnst an

upgrad@d post o entire satisfaction of all my

saperiors. A4S quch I have worked as Hde T.C. for OWBr

é/ 18 months and as such attalned pemanent status as

n‘\%} Hde TeCe ©0 I should not be called in the gbow
weitten test. That calling me in the gbow written
tost 1s uncalled for as oaly viawoes test ls needd
pefore promtion as Hde L.Ce in t8ms of Ig letr

no. 5618/255-98 Gen(PC) dated 25=4=T79 «

(lé—\%/gv\ Ihis is als carborated that I along with others

R e was called for only viavoce test on 8-4-80 and
16-6-80 as per letier no. 181-6/6/111 dated 2-4-80
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In the Hoan'ble High Court of Judlcature at allahaba dy

r Lucknow Benciiy, Lucknow,
writ petition No. of 1083.
pine sh Chandra Misrs oo Fetitioner.
& 1'sus
Unlion of Indla and othe rs. oo Opposite partiss

_Ammm NOe 8
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dorthern Railway

Divisionrl Supdt,'s Office,

lucknow, Dated: r--10-76.
1 -\)

Ho:6¥2-2/63-2-Pt I11(3-3=1)

All Concerned on Lucknow Division.

P.9.N0:6618

Re¢ 1= gelection Procedure.

A copy of G.h.(P;H.Railway Buroda House, New Delhi letter No:@
B31-8/63-2-X(EIV) dated 13.9.76 P.8.No.6618 togepher with a
copy of its eiclosure is sent herewith for information guidanoc
and neceasary action.

7 s e A
I‘.g M‘u. G L:'/"‘/
fo Divie;pnqi’fg;;;nnel Officer
N (\‘&;g(f © Lucknow. ' :
3T& Copy of the letter ap referred to above. ,,'

&
i

(Y
T

W / | Conta, 2/

Subs~ As above., .

A cOgg of Railway Board's letter No.B(NG)I-76PMI/168 dated:

349.76 1a reprduced below for information and guidance,

The contente of the concluding two paras should be carefully
noted to ensure that necessary action as suggested therein
is taken accordingly.

Copy of letter No.E(NG)I-76-PMI/168 dated 3.9.76 from Dwarka
Dass, Dy.Director, Establigshment, Rallway Board, New Delhi
to General lManagers, All Indian Railways and other, copy to

. Director General,RDSO Lucknow and others.

B e S o e e by S

¥

‘Sub:~ Selection Procedure. '

In terms of para 216(d) of Chapter II, Section 'B' of the
Indian Railway Establishment Manual, the existing procedure

is that for sclection to non-gazetted categories the field of
eligibility is 4 times the number of existing and enticipated
vacancies plus 25% thereof for unforeseen vacancies., If the
requisite number cennot be obtained from the grade immediately
below the selection grade, the Administration is authorised tc¢
call staff in lower grades up to the third lower grade.

The above procedure haa been carefully reviewsd and the
Ministry J.f Railways have decided that henceforth the numbex
of candiddtes tobe called for Class III selections need

_.mexmally be only three times the number to be empanelled. They
o Mgveselxo docided that normelly only staff in the grade imme
- €d1avady below the selection grade should be considered;if the

unber cannot be found in that grade, it would be
e to godown to the second grade beluw but in no cas¢

rgguisité n
forin i 50 1
shiduld agy, candidates in a grude lower than the socond grade
--:ﬁ- ,—A‘l‘vg
it
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te & =@

below be considered. If the nunber of candidates thus availabl s
is short of3 times the aumber to be eupanelled, a reference
should be mude te the 3o:iri, The nunber of 8C/8T candidates

to be considered for selecticn chould be determined on the

game lincs in relation to the numbor of posts regerved for suol

candidates. The number called would therefore be normally 3

times the nuaber of reserved posts, subject to the condition A

th-t consideration doesnot extend to staff beyond two grades k
below the grade for which the selection is held. l

The Ministry of Railways have also decided that selectlion

pancls should notcater for unforeseen vacancies. In other worcs, s
the number of candidates considered chould normally be eyual

to 3 times the number of existing and anticipated wacancies.

Finslly, not more than one supplementary selection should be

h21d; once the system of giving advance notice(as referred

to below) is introduced, the ircidence of absenteeiem and

ghgrefora the need for supnlementary selections would come
oWn.

The above procedure may be followed with immediate effect.

Necessary corrections in the Indian Railway Bstablishment

Manual will be included in the new edition which is being \'
compiled, 3 g

The Ministry of Reilways have also decided that in future the
prograume of selectiona to be held in a year should be noti-

fied in advence around July of the preceding year. The pro-
gramue for 1977 should be notified within the next two monthe.

To mvoid difficulties in sparing running staff, selections for .
gsuch cetegories should be programmed during the alack season.

It is ooserved that Class III gselections are not being held
at reguler intervals. The Ministry of Rallways desire that
all such selections should be held a1 nually, at least from
1979 onwards. In the meantime, the periodicity should be at
least one selection every two vears.

2. Hipndi version will follow.

- -

GBf22.20
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o In the Hoa'ble High Court of Judlcature at Allahabad,
Lucknow Bench, Lucknowe

|
wrlt Petition Mo. of 1983.

pine sh Chandra Il sra .o Petitionemn.
eraus
Union of Indla and others. oo Opposite partiese

| _ﬂmemm NDe Do

NORTIHERN RAIL WAY.

Noe 757 B 6/8-1de Te Co Divisional office,
Lucknows Dbe 23 DB Ce,y1982.

Notice .

The followlng changes are I8 reby ord@red to haw
immedigte effech -

‘ The un@r note d staff offtg. on ad-hoc basis
as Hd» TeCS Gre 425-640 (ReS.) are rewrted to their

; substantivwe post of T T.E‘ scale Rse 330=060 (ReS)
I :
30 and posted abt Lucknow.
sl. N ams e signation station Posting on
0. rewrtion at
“le VeSe Misra 0fftg. Hde PBH )
TO CO >
GER PR 2, gmte Sushila -% - LKO
: #“\?\i\ mvi )y Lucknow,
j /i sun@r Lal - BBK :
- QoG Mlsra -d- LE0" )

IT. The un@moted staff who has been slscie d
for the post of Ha, TeC. scale Rs. 426-640 (ReSe)

are itsmporarily gppointed to officlate as Hds T.C.

~andposted at tie station noted against eagch :




Te AoPo

10,

1 lo e He

3¢ ReSe Ahluwglig

Puran Lal

S5e¢ lMeRe Korig

SeKeLe Triwal

gingh

Rel s

singh

mubey

™ N
fleiie

o S Q1T n ol
Neive DJ—L‘L“_&AL

Allwal

lle KaJguor
(SeTe)

- T r e ol A
Delive j.‘r-ipawl

4o Prem Dass
s/C

154 JNe Upadiya

gapru

[
®

™ slgna-
tion

Postad

Station at

Semark

XEEX® 5%

0fftg.
Hde

Lo Co

- 30—

<]

L e ~e
11GE

Hde TeCo

-

To Telo

KEI  KEI
FD Fp
LKXO LXO
FD  FD

L0 LKO
SHG SHG

LKO LKXO

LKO LKO

I 0T
Fai®) RoL,
- T
W I
A OJ.',
a1 R CR
Al WM FORwin]

Epx

BBEK

LX0 LKO
38))] HSB
D PBH

At ede o
AZalilgy an
€ X1lsoing
VacaiiCye

Agpinst an
e xisting

5 | a4
(ST 2 ®

Vi@ L.;ﬂl';\'eo
Sushila mvl
rewrte d

momoip
Le Leihe

Vigs Te Co .‘i sra

mmwereEd as

moomo
Le Leiuoe

VL BeDe
™ warl

Vie Sri
Sund&r Lal
rewre d as

m n "}
Lo Leilio

Acainst
existing
vacangy

T7e ' 2
Viee shri
Ve ©6 il Y0,
rswrted as

m omom
Lo Lese

Avwaer and g JeP oIl oUp udﬂya 5 TEs




have been transferred at their own reque st.

ey are not entitled for transfer ally wancs
transfer Pass and Jjolning leaw etec.,
Ihis has the gpproval 0f DePeORLKO

Advis movemsnts.

(Xe.KJMehta)

for nivi.fersonnel 0ffier,
Lu cknow,

Statlon supdb., LX0,BSB,PBH & FD

1,
2e The
3¢ TiB
4o The
e The
Go The

! 2

o S

[ N A e

Station Masters, BEK,KEI, SHG, ON and REL.
STe Dede0o/LUCiNO We

Sup at/Pay Bill saction,

Ae 8/ Comue reial sscetion.

npivisional CIT/LKO

for information and ns e ssary action.
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In the Hon'ble High Court of Judlcature at Allahabad,

Lucknow Bench, Lucknow.

wrlt retition No. of 1983

5

AFFIDAVIT /4]
31 Sa
HIGH COURT
ALLAHABAR AP,
= nine sh Chandra Misra .o FPetitioner.
Wrais
Unlon of Indla and others. oo Oppo cite partiss.
- Afficavite

I, plnesh Chandra lilsra, agd about 42 years,
son of Srl Lagxmi Narain Misra, Head Ticwet Collector,
Northem Rall way, Charbagh, Lucinow, resident of
% 14, Hardl Marg, Chowk, Luciiow, & hereby

solemnly afflmm and state gs wner ;-

de That the deponent 1s himself tie petitioner in
the abow noted wrlt petition gnd as such he is fully
4 cnversnt with the facts of the cass.
~ ?
& That contents of paras Il 2.6 LBy
) Jgf/wriaf the accompanying writ petition are true
to my own knowledse and tle contents of._' paras —ém ;

3)11&> __,,Mé;'_:_.__ are beliowed b, me %o be true on the
%“W baslc of legal gdvics.
W‘Z;{'%\’_(’Lq 3o That snexures no, 1, 2, 3, 4, &, 6, 7 and

.9 t the wrlt petition hawe been compaxed with their




orlginals and 1t 1s e rtifis g that they are true
cople s of thelr respsctivwe originals while gunexure
no., 8 is the photostat copy.

LucknowW, dated 3 \pff\;{«‘w\&w

e

”5 -1-198 3s Deponent.
Q_— erifications

I, the abow naned deponent do hereby wrify that
v ths contents of paras 1l to 3 of this affigavit am‘
~ tree t ny own knowledge, that no partof it is
= 2t falss and nothing material has been concsaled, s

I'Blp € GO de :

Lucknow, &tsqg " P
; At e

S =1-1083, ' neponente
( N — | I igentify the deponent who has
3 ol slameqd befone. me o

Advo cate .

solemnly affimmed before me on 3-/-8%

at® M0 aume/peie Dy srl pinesh Chandra M sra,
the deponent, who is identifisg by sri V.S Sqivem .\--:u
Adw cate, “igh Court,Lucknow,

I hawe satisfied myself by examining the &ponent
that s understands the contents of this affidavit

whlci havwe been read owr and explained to him by me.

5% 4 rpvey 37 :
{ q}ﬁj JWE,“
Higgh Cours, 44
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" In the Hon'hle High Court of Judlecature at Allahabad,
A Lucknow Bench, Luck
Cells popklcation No. / G £/l985. b
& |
pinesh Chandra Misra, son of /“ Y
\ sri Laxmi Narain Misra, “ead Lm\'b
‘ licket Collector,Northem Rail-
: | way, Charbagh, Lucknow, resident
. of 14, Hardl Marg, Chowk,Lucknov,
oo Appllcant.
In e 3
rit Petition Mo. | = of 1983
nine sh Chandra Ml sra | .« Petitionsr.
’ ) wrals
/‘ Union of Indlia and others. oo Opposite parties.
/ AoPlicatlon for gtaye

The agbow named gppllcant mo st re gpe ctfully

begs to submit gs wad@r -

That on I8 basis of the facts and clrecumstancss
stated and gwunds ralsd in the accompanying
writ petition and affigavit, the gpplicant prays that -

this Hon'ble Court may be pleassd o =

1) to pass an nterim or®@r staying the
operation of rewrfion order &tad
\/\o\)v\'f<>\/—~ 23-12-1982 contained in pmnexure no. 9

S ——

L % s \ Z
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Try. Form No. 385 '
®CEIPT FOR PAY!I

4
2 No. i, Chapter
e Handboot

Place—ﬁo— dddddd _!:
Department and otﬁcel-

t e e e e et g =t ——d

v

Received from=—————

(‘ Rupees w—t

the sum

—alt

on acgount Of e

gt N e

-

A F;D’AVIT

ALLAHABAD

P

‘ '_k(/\,bu\:/f v

——‘-—'/‘

Dinegh Chandra Migra

Versus.

igh Court of Judicature at Allahabad

Lucknow Bench Tucknow.

Ltion No, 10 of 1983

es.Petitioner

Union of India & others, «es Opp.Parties,
AFFI DAVI T
I, Dinesh Chandra Misra aged about 42 years

son of chri Laxami Narain Mi sra, Head M cket Collector

Northern Railway,
14 Hardoi Marg, P

affirmm as under: -

above noted Writ petition and as such he is fully

conversant with the facts of the cage,

Charbagh, Lucknow, Resident of

« S CHowk, Lucknow, do hereby solemnly

Tat the deponent himgel f i petitioner in the

0-00.2

J



per this Hon'ble Court' e oi“"' er’

o A 1
served notices

@

dated 2 1 1082 ‘Mo 3 ]
ated 2.1,1983 the deponent hag

3 cateoa n ¥t T o~ et < 4
« 0f the "rit Petition uvon the

N 1 100 | > PP
«1.1983, Receiptsg

2 and 3 on

for perusal of

0f the same are being filed here

the Hon'ble Court,

Lucknow,

1,1983
= ’/ii\/( AL '\,\N-'_(’?»{(

s :
eponent,

VEF FI CA TION

k: +h 1
1 anbnve v m A A -~ - 4 3 % -
above named d ronent do here }:y veri ‘ay

Lil €

that + nten +
that the contents of parags 1 and 2 of thi e o £ avi t
Y , 0 s affidavit
csAc e anAd L S
¢ no part its fal ge

are true to my een knowledge an
s0 help me God,

Lucknow,

1. 1083
%\:’C Loaa A
Deponent,

I identi fy the above named depon ent who

h - 3
Nas gigned before me,

Advoc=te

( XEXXEXSHXX

Ol amn .
Olemnly affirmed Before me on C",,/ 12
Vs S i Fts Al .
‘/ 9b (f{
at a.,n,/n Qi 3
[ /,,_ « by Sri Din esh Chandra Mi sra the
447\ o $ 4 : : §
deponent who ig identi fieg by Shri Vinai Shanker Ad .
: 4 eulln cl M VO *C’: CE

High court ILuckno We
T

have as i !
Ve satisgfied ﬁm.! mysel f by exami nin the A4
v cRanlning the deponent

that he 1« der ]
t he 15 undey stands the contens of thigafridavit
- o U Uil &S X Lok ‘m "

which hove been read Ter anQ
P TSRATET a0t Amiainad b w
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‘ In the Hon'ble High Court of Judlcature at Allahabag
Lucknow Bench, Lucknows (4%/
wrlit petition No. 10 of 1983.
5| auy
1983
AFFIDAVIT
5
Hleﬁﬁdﬁn'n
ShhHABAD
pine sh Chandra Misra «s Petitione r.
E LW '
| 4 ; wrais
ey Mvj@ e
/. ' . D i
| - W s Mn/~_ Unlon of Indla and others. « o Opposite parties
v/

gupplementary Affldavite

I, pinesh chandra Misra, aged about 42 years,
5, 4 son of Laxml Narain nlsra, resident of 14, Hardol
Marg, Pollee station Chowk,district Lucknow, do
hereby solemnly affimm and state as un®@ri-

1. That the deponent is himelf petitioner in
the gbowe noted writ petition and as such he is

o oo

fully conversant with the facts and clrcumstances

’\ Q
‘p}}:tz A‘J\)
ey of the case.

v
% i 24 That the written test was once held on 20-3-82
e LLV\' ’ A
in which the deponent gppéared and on 1-8-1982 1t

W s he_ld for the second time in which some other
candldates were also called but the ;‘/paper which
was ?‘71/%11 on 20-7-1982 was agaln given on 1-8-1982,

which is 1)legal and on this score alone, the
written ‘._:est cannot 4% sald to be falr and thus
the whole written test condicted by the adninie-




-

v ¢

<4

W

“ & @ //]/

tration 1s nmull and vold andon the basis of & such
unfalr written test the deponent can not be declared
disqualified or unsucce scfull. It is further
submitte d that to aseertain the true facts this
Hon'ble Court may call for both the papers from
opposite parties no, 2 and 3 as they are in their

posse ssione

Lucknow, dated s

y ‘k( e Laen

-/ V]-2-1083, | ' meponent.

verifi cation.

I, the abow named deporent, d hereby verify
thqt the contents of paras k and 2 of this affidavit
axe true to my own knowledge, that no part of 1t is
félse ahd nothing material has been concegled, so

help me Gode

lucknow, dated : Tk&m‘,ém
|7-2-198 36 Deponent.
: I ldentify the deponent who

has signed before nee.
9@%
( Vinay Shanka J2"

Advo cate .

golemnly affimed before me on (7-— B
at jg .m. by srl plnesh Chandre Misra,
the onent, who 1s lgentifieqd by
srl Vinay Shankar, adw cate, High Court,
Lucknowe

I hawe satisfied myself by examinipg the
®ponent that he un@rstands the contents of
this affidavit which hawe been read over and
explaired to him by me.

Nidsa R, Negyre
OATH TOMMISSIONER
Hieb Court, Allahabad
Lucknew Bench
No /Y
Bae j7/2 /83 |

i il i A
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BEFORF THF CENTRAL ADMINISTRATTIVE TRIBUNAL,CIRCUIT BENCH,
LUCKNOW,

T.A, No, 1105/87(T)

Dinesh Chandra Misra .. vsse Petitioner,
Versus
UInion of Tpdia % Others .. esss Opp. Parties,

SUPPLFMENTRY ABFIDAVIT

I, Dinesh Chandra Migra aged about
49 years son of Sri Laxmi Narayan Misra, Head Ticket
Collecter, Northern Railway, Charbagh, Luclnow,
resident of 14, Hardoi Road, Chowk, Lucknow, the
deponent, do hereby solemnly affiim and state on oath

as under -

1s That the deponent is himgelf the petitioned
in the above noted case, 2nd as such is fully conversant

with the facts of the case,

2, That a Circulay dated 25,6.,1985 was issued
by the Railway Administration regarding impletion of
cadre, restructuring ticket checking staff providing
therein that the staff working on ad-hoc basis during
the year 1979 - 1984 in the absence of finalisation
of selection may be regularised after they have

conpleted 18 months services against a regular vacancy




/] 2)

from the date of their completing 18 months for the
purpogses of their seniority for promotion to the
next higher grade, This cireular was not available
at the time of filing of this petition with the
deponent and the ssme is vailable with the deponent,

which is filed herewith as Annexure No, $-1 to this

supplementry affidavit,

3« That the said circular is very relevant
material for the just and proper decision of the
case, and as such its filing in the case is necessary
and the same is being filed with this supplementry

affidavit,

LucknoviDated:
DEPONENT,

april 1989,

Verification

I, the abovenamed deponent do hereby

verify that the contents of paragraphs 1 to 3 of
this affidavit are true to my own knovliedge, No part

of it is false and nothing material has been concealed,

30 help me God,

DEPONENT,

T identify the deponent who has signed
before me, T know him personally,

(Vinay Shanker)
Advoeate,

Solemnly affirmed before me on
at a,M, /pam, Dy Sri Dinesh Chandra Misra, the deponent,

who is identified by Sri Vinay Shanker,Advocate,High Court,
T have satisfied myself by examining the depcnent that
he undetstands the contents of this affidavit,which have been

readout and explained by me,




BFFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUTT BENCH,
LUCKNOW,

T,A, No, 1105/87(T)

Dinesh Chandrg Misra .. vess. Petitioner,
Versus
Union of India and Others .. +s+» Opp, Parties,

ANNEXURE NO, Se1




. 24 'COpPY C fJP) Northern Railus ¥l ew Delhi
l“tt“T'QU.J27 E LXJMW Jmtﬁd 2 7 85’
is reproduced hclow for your inforanstion ond giving
wide publicity zuonge .t the stcff concornadse
(V P Sharma)
Divl .secretory
Copy of G &1 ,(P)s10.5 latter be quoted zpovese
Stb s=Impleient stion of Cadro=rentructuring ip the
Ticket Checking staff.
Ref:-Thi Office cirenlsr letter of sven numbeor
i 25 /6/85 sddressed to DR /AL D and copy
X : 40 ll other DRlis

decided the a3ll those ¢ d grode Rs 425-040 whao had
warkaed on adhock hgai e ring 197% to 1984 in the
absence of fin;il; tun of‘ seloztion nay be regularised,
after they had coupleted 18 10nthg agrvice ag alnst,

reqular vacancies fron the date of their couploting
18 months. ;

In thisg office circular letter ynder raeferencae,dt was
5 E
[}

Againgt the decision issned in %hi. offirw “"““u'._
@bt er under reference,the Goncral ;500r0te ry AR

geP ed that thers had been ,l‘ulur Caseas i
\-290ries of Hd.TC Rs and Conductors Grade

0 as well uhere :ithur &~lrh+1un~ hzd not been
@ in the case of Hd.TC Jrade Rs 425-640 op
ity +hr0ugh vive=yoce tuct in the cass
s Grade Rs +425-640 for syfficient long Llue
8 result that the steff . of .thesa l‘.n_,,'_-]mrl

D‘j

o

A\ ontinued to work cgsinst rogular vacancigs on
ac bLSl\, .
The metter hag again been exzmined and it has been
decided that the staff of all above uwentioned three
categoriss VlZ,Hd-TPRu,J«_h qnd Conductors grade Rss
v 425-640 who uork on adhock hssis ggainst regqular

vacancies during the period 1579 to 3= 12-83!band*
Fingllnatlon of h~':ii;lggg%/'quW1ll+yh@#e through

- viva=voc g g/emay be ré&gulori szd?fron the date of thelp
completIng 18 months adhock o rviceg‘zyalnst reqular paosts
ror the purpbss Oof thar ;3miurity for promotion to the

eXt high®T @Trads, ‘ v 15
) ’ ',d"‘
\MW &
*Hcvb%lu

sd/(3 ' A DASS)
for:Ge lul Manager .,




"J ' Tn the Central Administrative Tribunal, Curcuit Bench,

¥ : Lucknow.
T <
5 Civil Misc. Appln.No. of 1988. ‘
In re: i
T. A No.1105 of 1987 (T). ‘
Dinesh Chandra Misra. = ===-=< -=-=Detitioner
3 Versus
s _ Union of India and others. = ===-=< ---Opp-parties/
Applicants.

Application on behalf of opposite parties
for vacation of stay order.

This application on behalf of opposite parties/

applicants above named most respectfully states

For the facts, reasons and circumstances

: stated in the accompanying counter a/mm,

it is most respectfully prayed that in the
interest of justice, this Hon'ble Tribunal may
be pleased to vacate the stay order, staying the

reversion of the petitioner.

Lucknow, dated, (siddharth Verma)
2%-8.83 Advocate. j
Counsel for opposite parties/
applicants.




In the Central Administrative Tribunal,Curcuit Bench,
Lucknow.

T. A.No. 1105 of 1987 (T).

Dinesh Chandra Misra. = ====- ~--=Petitioner
Versus
Union of India and others. ————— -=Qpp-parties/
Applicants.

Counter Reply on behalf of
opposite parties no.1l to 3.

o

I, QQAMSNM% aged about &L
years, son—of Sri

presently working as Assistant Personnel Officer

in the Office of Divisional Railway Manager, Northen

Railway, Lucknow, do hereby state as under :-

1. That I am presently working as Assistant
Personnel Officer in the Office of Divisional
Railway Manager, Northen Railway, Lucknow, and
is authorised to file this counter reply on
behalf of the opposite parties. I have read and
understood the contents of the above mentioned
writ petition and am well conversant with the

facts stated hereunder.

v, That the contents of paragraph 1 of the

e

i - " p
writ petitilon are admitted.




Surs o potilibar k
Q’mm fenser o Be ,
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3. That the contents of paragraph 2 of the writ
petition are admitted that the petitioner was promoted
to the post of Travelling Ticket Examiner in Scale
Bse 330+360 (Revised Scale, hereinafter referred as

R.S.) with effect from 30.6.1978.

4. That the contents of paragraph 3 of the writ
petition are admitted.

5~ That the contents of paragraph 4 of the writ
petition are admitted only to the extent that by
virtue of having opted for the post of Head Ticket
Collector, the petitioner was promoted as Head Ticket
Collector at Lucknow in ad hoc arrangement pending

selection with effect from 1.1.1980.

-

. That the contents of paragraphs 3, 6 and 7

of the writ petition are admitted.

7. That the contents of paragraph 8 of the writ

oetition are admitted.

8. That the contents of paragraph 9 of the writ
petition are admitted only to the extent that the
petitioner had been working as Head Ticket Collector

in ad hoc arrangement with effect from 1.1.1980.

9. That the contents of paragraph 10 of the writ

petition are denied. No such meaning to the said



(@3 )

Railway Board's letter as given in Annexure no.5 of

T
4

<
@
|
n

the writ petition can be gi n fact, the 18
month's rule was introduced by the Railway Board vide

their letter No.E { D & A) BC 6=30 dated 30.11.1951,

and in the subsequent letter of the Railway Board
No. E( D& A) 65 BG 6~24 dated 15.1.1966 it was

clarified that the said 18 month's rule is not
applicable to the employees who are working on
selection posts on ad hoc and/or stop gap basis

pending selection. A true copy of the Railway Board's

o

wn

letter dated 15.1.1966 is being annexed herewith a

Annexure No.C=I +to this counter a&&&d@o&i The

Annexure No«5 of the writ petition is entirely in

different context and thus not applicable in the

case of the petitioner.

10. That the contents of paragraph 11 of the writ
petition are denied. It is most respectfully subtmitted

that in view of Annexure No.C-I of this counter

affidavit, the petitioner having worked on ad hoc
arrangement pending selection will not give him any
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right for confirmation against a selection post.
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‘he contents of paragraph 12 of the writ
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petition are admitted to the extent that 38 candidates,
including the petitioner, were called to appear in

the written test fixed for 20.7.1982 to fill up the

12. That the contents of paragraphs 13, 14 and 15

of the writ petition are denied.




13. That the contents of paragraph 16 of the writ
petition, as stated, are denied. It is most
respectfully submitted that only those Travelling

Ticket Examiners, who opt for the post of I
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ad Ticket

Collector are eligible to appear in the selection

[s3}

for the said post and accordingly 38 Travelling Ticket

4

Examiners, who had opted for the post of Head Ticket

Collector, were called to appear in the written 1 test,
which is a part of the selection, which was held

on 20.7.1982.

14. That the contents of paragraph 17 of the writ

i~

15. That the contents

o

petition are admitted only to the extent that the
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petitioner, Sri Dinesh Chandra M
written test held on 20.7.1982.

16 That the contents of paragraph 19 of the writ

~

17. That in reply to the contents ol paragraph 20
of the writ petition it is most respectfully submitted
that the petitioner, alongwith other candidates
appeared in the written test, but since he failed

in the written test, he was not called for the

()

interview which was held on 3.11.1982
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the contents of paragraph 21 of the writ



petition are admitted only to the extent that the

petitioner reported sick on 26.12.,1982, the rest of

the contents of this paragraph are denied.

19. That the contents of paragraph 22 of the
writ petition are denied. It is most respectfully
submitted that the only reason for petitioner's
reversion to his substantive post of Travelling
Ticket Examiner is that he failed in the written

test.

20 That the contents of paragrephs 23 and 24

of the writpetition are denied.

21. That the contents of paragraph 25 of the writ
petition are misconceived and hence denied. The
petitioner was not selected for the selection post
of Head Ticket Collector and hence ineligible to
hold the said post, which has necessiated his x
reversion to his substantive post of Travelling
Ticket Examiner and there is no question of any
irrepairable loss or injury which the petitioner

would be subjected.

22. That in reply to the contents of paragraph
26 of the writ petition, it is most respectfully
submitted that in view of submissions already made
in the foregoing paragraphs of this affidavit, the
grounds enumerated from (A) to (g) are untenable

in the eye of law and the petitioner is not entitled




for any of the reliefs (i) to (v} claimed by him
and the writ petition is liable to be dismissed
with cost. In view of the facts mentioned above,
the stay order is liable to be vacated -in the

interest of justice.

-
r,ucknow, dated, (Asstt.Peps$onnel Officer)
géL.B.BB Nortiern Railway

Lucknow,

_Verification.

I, the above named do hereby verify that

the contents of paragraph 1 of this affidavit

are true to my personal knowledge and those of
paragraphs 2 to 21 are based on the record available
and the same are believed to be true, thecontents

of paragraph 22 of this counter reply are based

on the legal advise and are believed to be true

and no part ofkx it is false and nofhing material

has beén concealed, sownekp ©s 6,

Signed and verified thisﬂz)\%ay of Quimsh

1983 at Lucknow. A\

)
Assi:ﬁ%pt/ﬁéggonnel Officer

M R1ly. Lucknow.

I identify the deponent who
has signed before me.

(Siddharth Verma)
Advocate.




In the CentralAdministrative Tribunal,Curcuit Bench,
Lucknow.

T. A N0.1105 of 1987 (T).

Sri Dinesh Chandra Misra. === —=—= Petitioner
YVersus
Union of Indiaand others. = ===—=—- Opp=-parties/

Applicants.

Annexure No.C-T

Government of India.
Ministry of Railways

( Rail Board )
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The General Managers,
All India Railways, CWL, DLW andi ICF.

=

General Manager & Chief Engineer
A\

Lne
Railway Electrification, Calcutta.

The Director General, B.D. & S.0. Alambagh, Lucknow.
(Wwith 5 spares).

The Chairman,

Railway Service Commission,
Allahabad/Bombay/Calcutta/Madras.

The Chief Administrative Officer & Chief Engineer
D.B.K.Railway Projects, %alta

’ The Principal, Railway staff College, Baroda
(In triplicate).

he Principal, Indian Railway School of Advanced
Permanent Bay Engineering, Poona.

The Principal, Indian Railways School of Signal
— p . o sy 4 ‘
Engineering & Telecommunications, Secundarabad.

The Dy.Director Steel (General)l/1l Acharya Jagdish
Chandra Bose Road, Calcutta-15.

The Secretary, Railway Bates Tribunal, Madras.
The Railway Liason Officer, New Delhi.

The General Secretary, I.B.C.A.,New Delhi.

~ Sub: Reversion on grounds of general
unsuitability of staff officiating in
a higher grade or post.

Reference Board's letter of even number

dated 9.6.1965 wherein it has, inter alia been

_ stated that in future any person who is permitted
e —TTTT
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. to officiate beyond 18 months cannot be reverted

for unsatisfactory work without following the
Y 3

procedure prescribed in the Discipline & Appeal
Rules. A question has been raised whether this
safe-guard applies to persons who are officiating
on promotion as & stop-gap measure and not after

!

case of selection posts) and

1

N
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empanelment (in t

)

ifter passing suitability test in case of non-

4

£
re-

selection posts. It is clarified that the s

guard applies to only those employees who have

T acquired a prescriptive right to the officiating
posts by virtue of their empanelment or having been
declared suitable by the Competent Authorities. It
does not apply to those officiating on promotion as
stop-gap measure and also to those cases where an
employee, duly selected, has to be reverted after a
lapse of 13 months because of cancellation of selection
Board proceedings or due to a change in the panel
position consequent to rectification of is takes

‘ »

in seniority etc.
(This disposed of Dy.CPQ, S. E.Railways
D. 0. No. B/R/CON/ITPt. V dated 30.9.1965).

;)(_‘:7- F.Fz.Jain.
Deputy Director Establishment
- Railway Board.

~ vy s T . P =\

Copy to E(pBYII P (BP) III, Cash I, 2(0) I,

e ~\ IO oo, | Y ¢ r LY LRI o N\
E(RG), E(CP), sec. (B} Sec. (defence) with 7 spares)

‘ ; . 3 PR E | P
and Secretary's Branch of Board's Office.

[rue-copy.




Before the Centrel Administrative Tribunsl,
Circult Bench, Lucknows

Tehe NOe 1105 of 1987 (T) @

Dinesh Chindrg Miers s retitioner,
Vergug
Union of Indig and others. eo Opposite parties,

BeJoinder- sffidavit on belglf of the p'etit‘ioner.

S

1, Dinesh Chandrs Misra, aged about,(q& years,
son of ori Lexeml Nercin liers, keed Ticket Coliector,
Northern Rellway, Charbsgh, Lucknow, resident of
Npw l4-lardoi Road, Chowk, Lucknow, do hereby solennly
effirim snd state as wnder i

Le Thet the deponent i himself the petitioner
in the above case &nd es such he is fully conversant with
the frets of the case,

e That the contents of paras 1 to 4 of the counter
affidavit under reply are not digputed,

3e That the contents of pars 5 of the counter
affidavit under reply ss elleged gre denied, It is
further submitted that tie deponent was promoted

as Head Ticket Collector in officisting Capacity ags



)
: per his option @,

du That the contents of pares 6,7 gnd & of the

counter effidavit under reply nee@ no commente and the

contents of patas & to 9 of the wdt petitiop sre

re-~iterated,

B¢  That the contents of para 9 of the counter
effidavit ere wrong 4 bence genled, It is further
submitted that the deponent was promoted to the post of
X Heed Tickef Collector ageinst upgreded vecrncy on i
ed-hoc basie which it 1tself clear from Annexure No. 4
to the writ petition, The alleged letter of Railway
Board dated 15-1.1966 flled as mnnexure no, C-1 of
the counter affidavit by the opposite parties is
entirely different from the Raillway Board's letter
dated 6-2~-1072 [iled by tihe deponent with:, his writ
petition as dnnexure noe & and thus the letter dgted
16-1-1966 filed by the opposite parties is not gppli-
cable at all in the ingbant case. It 13 needless to L
S ety mntion that the circujar dated 15-1-1966 is autonatically
5 superseded by eircular dated §5-2-1972,

Go That the contents of para 10 of the counter
affidavit under reply are denied and the contents of

pars 11 of tie writvpetitiona re re-itergted, It is
further submitted that as per Rallway Board's circular
dated 5-2-1972 the deponent attained a permanent |
status as Head Ticket Collector and also became confirmed
on the sgid post after completion of 18 montha!
continuous working on the promoted poste

e 7o That the contents of para 1l of the counter

gffidavit under reply are admittad except the nimber



n
! "o
of posts and the nunber of c¢sndidates,
.

Se That the contents of para 12 @@ of the ;
counter affidavit under reply need no comments and the
contents of paras 13, 14 and 15 of the writ petition
are re-iterated.

Do That the contents of para 13 of the counter

x 4 ,

affidavit under reply are denied and tie confents of
) para 16 of the writ petitlon are re-iterated.

e That the contents of paras 14 gnd 15 of the
counter affidavit under reply need no comments gnd
the contents of paras 17 and 18 of the writ petition

are re-iterated,

-

1le That the contents of pera 16 of the counter
affidavit under reoly need no comuents and the

contents of para 19 of the writ petition are reiterated,

12. Thet the contents of para 17 of the counter
affidavit under reply are denied, It is further
submitted that onece the petitioner became confirmed
on the post of Hegd Ticket Collector after completion
of 18 months!'! continuous working on the said post

as per Rallway board's cirecular dated 5-2-1972, there
was no oceasion for tihe opposite parties to call the
deponent for the written test and to declare him

unsucee ssful ¢

Ww Lra
: e

13e That the contents of parg 18 of the ¢ounter

1davi ;
affidavit need no comments and the Contents of
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para 31 of the writ petition are re-itergted.

ide That the contants of parag 19 of the counter
af fidavit under reply are denied, It is further
submitted that the oppoaite parties have violated

the guide-lines and instructions of Razilway Board
laid down in their letter dated 5-2-1972 and 5-L1-1976
contained in Annexures no, & and 8 respectively to

the writ petition,

F 5 That the contents of para 20 of the counter
affidavit under reply need: no commnts and the
contents of paras 23 and 24 »of the writ petition are

re=iterated,

16 That the contents of pury 21 of the counter
affidavit under reply are wrong, hence denied, The
deponent 'a reverdion order dated 23-12-1982 contained
in Annexure no, 9 to the writ petition is totaily
illegal, unjust, arbitrary and has been passed by the
opposite party noe 3 in violaetion of instructions
and guide-lines contéined in Railway Board's letter
dated 5-2.1972 gnd thus is lisble to be quashed in the

interest of Justice,

176 That the contents of para 22 of the counter
affidavit under reply are wrong , henee denied and tje
contents of para 26 of the writ petition gnd tie
grounds thereunder are re-iterated, It is further
submitted tiat as the impugned reversion ordef dated
23-12-1082 contained in Annexure No, 9 to the writ
petition is in violation of Annexure No§ed 2nd 8 of

writ petition and the action of the oppogite R&XLies
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'party no, 2 and 3 is based totally on misinterprets-
tion of the circulars in question and this tthe

impugned revergion order of tue deponent is
unsustainable in the eye of law and thus iz 1i2ble to
be quasied and the writ petition deserves to be allowed

xy g 1 Ao
with cost,

18 That 1t will not e out of place to mention
here that as per General Manager (¥), Northern Ruilway .
New Deihi letter no, H522-E/15{kcosa) dgted 2P 1=1085 4
the deponent h@s attained a permanent ststus and became
confirmed on the post of Head Ticket Collector after
completion of 18 months continuous service on the said
poste 4 photo copy of the said letter dated 29-7-85

iz enclosed as gnnexure no, R-1 to this affidavite

Lucknow, dated ; %ﬂ )
(B EZUN /g =2
) [2,,-"9-1988 Deponsmty

Verificationg

1y the above named deporrnt, do hereby verify thab
o 0
the contents of paras [ g ] b\ —————of this
affidavit are true to my own knowledge and the contents
~— A

of paras ' X | ——are believed by me %o

be true on the basis of legal advice,

Bigned and verified this the > %EL‘[ of
“epyember, 1988 at Lucknows

3
|

Lucknow, dated 3 i SOV
2 )=-9=1988 Deponent,

I identify hBe deponent who has

signed before ue,
/ﬁ\‘_@b oAV

AGveemtes,

)
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A c=nw 67 GoM(P), Morthern Noilway, Now Dolhi Yetter No 522-t/
15(L 4} Loose dated 29-7-085 g reproduced below for your
Jaformation und giving wido publicity amonget tho gtaff

concorned i~ . .
_ : 2
_ { VuPe Sharwa’)
bt Dlvl. Secrotary

Copy of G.H(P), NDLS lcttnr.bg.quoﬁod abovot-

Subt=- Implomsntation’of Codro—rontructgring in the Tickat
Checking Staff, ' ' o "

Refi~ This office circular.letter of sven numbor dated25/6/65
addressed to DaM/ALD-and copy to all other DRMe

o®~0C .
' ]

In this offica circular latter under refergnca, it wes docidad
thot gll thoee STEe grade Re¥25-640 wha’ had worked an adhac

* tewis during 1979 to 1984 in' the absencs of finalisation of "~
selpction may be.regularised, aftox. they had completed 18«munbb?
-eazvice;ageinst. réggular vacedzsts from the date. of their come
ploting 18 monthsy ' ¢ " 3 ‘ ' "
Againgt the decision.igsucd inllajde, offdce-tircularclatter ... -
undoer' rgference, the Ganﬁral,Sbcrotgry]NRMU representad that
thara:hAd boen cimilaricascs inliwicategories ofcHd;TCRs ond

——————

Conductors.Grado Re425~640 c¢o wall whare elther sclections had
not been complaetoed in tha cose of Hd.TCRa gradef8842§f§40 or
suitahility through viva~voce tost in the case oc Conductors

Grade Red25-640 for sufficicnt lmng[%ime.witb;thévrééﬁlt that
the staff of these catoegories aljo continuzd” to work againat
reguler vecancles on adhoc basis, . . R

Tho matter'hee sgain boen examined and it hss boen decidod
that thé staff of ell obovesmentioned three catngorias vizg
Hd,TCRa, STCo and Conducotri grade Red425-640 who work on adhoc
ﬁaéiajoguinot.rugulur'vocnciog;during thae.period 1979 to
31-12-83 pending finolisation, of the solection/suitobility
teat through vive-voco may. be reqularisod from the date of
their completing 18 months adhoc sorvice ogalinst rogular posta
fox, the pupoge of* thefr’ seniority for promotion. te the noxt
higher grade.s. B M ofa V0T T R ’ :
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